
FORM A
PUTTTc ANNoUNCEMENT

flJnder Regulation 6 of the Insolvency and Bankruptcy Board of India (trnsolvency
Resolution Process for Corporate Person s) Re guiations, 2g I 6)

FOR THE ATTENTION OF THE CREDITORS OF LAKE VIEW AYUR\EDIC RESORT
AND RESEARCH CENTRE PRTVATE LIIVTITED.

Rnr,svaNrPaRrrculans
L Name of corporate debtor Lake View Ayurvedic Resort

and Research Centre Private
Limited

2. Date of incorporation of corDorate debtor 13/061201a
3. Authority under which corporate debtor is

incorporated / registered
ROC-Ernakulam

4. Corporare Identity No. / Limited Liabiliry
Identification No, of corporate debtor

u 5 5 I02KL2000PTC0 I 399 7

5. Address of the registered otlice and principal
offrce (if any) of corporate debtor

Door No.T.P.V/79 .Oftakal P.O.
Thenmala, Kollam Kl 691308
And Jeeva Bhavan, Kalayanadu,

Plachey p.O Punalur, Kollam, Kerala -
591 308

6. Insolvency cofitmencement date in respect of
corporate debtor

061fi/2at9

7. Estimated date of closure of insolvencv
resolution process

04/a5/202A

8. Nams and registration number of the insolvency
prafessional acting as interim resolution
professional

Aravindakshan Nair R
IBBITIPA-003/IP-N 000 27 t20 t7 -
1 8/l0l 87

9. Address and e-mail of the interim resolution
professional, as registered with the Board

Ashadha{Kuttara),
Cheruthana P.O.,Karthikappally
Taluk, Alleppey dist pin .690517
kuttara@yahoo.co.in

10. Address and e-mail to be used for correspondence
with the interim resolution professional

Saras,TC 26 /204,TRAI 19
Thekkummoodu. Kunnukuzhy
,Vanchiyoor P.O ,Trivandrum
,Kerala Pin 695035
e-mai I : kutlara@yahoo.co. in

ll Last date for submission of claims 22/tt/20t9
t2. Classes of creditors, if any, under clause {b) of

sub-section (6,{) of section2l, ascertained by the
interim resolution professional

Name the class(es) Nil

13. Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a
class (Three names for each class)

1.NA
2.
3.

14. (a) Relevant Forms Web link:htrp#/
www. ibbi.gov. inlhomeldownloads/

Notice is hereby given that the National Company Law
commencernent of a corporate insolvency resolution process of

Tribunal has ordered the
the Lake View Ayurvedic
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Resort and Research Centre Pvt.Ltd. on06111120l



The creditors of the [,ake View Ayr:rvedic Remrt and Research Centre Pvt.Ltd. are hereby
called upon to submit their claims witfr proof on or before zUlln\$ to the inte.i& resolution
professional at the address mentioned against enff Na. l0-

The financial creditors shall submit their claims with proof by electronic means only. All other
crcditors may submit the claims with prcof in person, by post or by electronic mears.

Submissioa of false or misleading proofs of claim shall attuact

Name and Signature of Interim Resolution Professional
Dale and Place:

NairR
08/l 1/2019
Trivandrurn
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